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Order dated: 06,03.2.009 

I 	It ,,VI 

	

on bie Mr 	ti&e_k I hankapprni M !1I  ) 
t on'ble Mr 	K 'viohattr* \Ib&('\ 

\A1c have heard Mr. 1) N ,IaUna k Ld (ounseI for 

he applicant and 44 t P 1< J .i)ash, i.d. standing 'ounsel for 

the R esiondcnts wh appeared on notice 

111s app ication is tkd agRmsl the 	iii.hment 

order passed by,  f)ieipI.ina.rv i\ uthonty on the rharçe of 

ur)auJjlon?e(1 absence troni duly. 1he above order of 

Itnisern has been pased after conducting an mui ry as 

per ndes. However, the applicant hied an appeai as 

Antiexure-A/S on 21 .0 1., 2009. 

We have gone through, the entire avemients and 

ce 	ncnics raised ui the. (i.A. bux this Tnburiai iz pot 
f • L- 

1 	
to admit the () A.. at this stage, as tle apphcarit 

has no exhausted all the departmental remedy especially the 

tatutorv anneal tiled is still ncpdim . In the above 

ccc m .nces ivy crc of the View that W3th0Ut eonsid.en'ng Al' * 

I 	
1\ 	 . 	!i t-ctL.uvI1.. T 	I 

t— 
tL.ETiY l 	 dispose 

of chi, , vie wremon to ttle •\ppihie Autlioniy. 

namely Respondent No. I to di'pose of Annexure-A/5 appeal 

dated 21A1.2009 within a time irame at any rate within 

three months from tsie date ot receipt ot a copy of this order. 

&J) 	 The apoheant i al's c dtrected to nrodu.ce a cony of this O.A. 
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anuther c&nv ot Anncyuie/S lir 	mpi iceI tie 

hn I 	mm todw 


